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NOTIFICATION

In terms of the direction laid by the Hon’ble Apex Court in Writ Petition (C) No. 162/2013 
IfiSnu Tamta & Anr. Vs. High Court of Delhi & Ors. the High Court of Sikkim hereby makes the 
IpbHowing regulation i.e: “The Gender Sensitization and Sexual Harassment of Women at 
|'6ie High Court of Sikkim (Prevention, Prohibition & Redressal) Regulations, 2013.”

'  '  j

CHAPTER I 

PRELIMINARY

f?1. Short title, extent and commencement-
. (1) These Regulations may be called the Gender Sensitization & Sexual Harassment 

of Women at the High Court of Sikkim(Prevention, Prohibition and Redressal) 
Regulations, 2013.

(2) They shall come into force on such date as the Chief Justice of the High Court 
of Sikkim may, by notification in the Official Gazette, appoint.

I?* '

If 2. Definitions -
In these Regulations, unless the context otherwise requires-

(a) “aggrieved woman” means, in relation to the High Court, any female, of any age, 
whether employed or not, who claims to have been subjected to any act of sexual 
harassment by any person in the High Court precincts;

(b) “appropriate Authority" means in relation to the High Court of Sikkim, the sitting 
Chief Justice;

\



C)

d)

e)

f)

g)
h)

i)

j)

k)

(

“Ghairperson”meanstheChairpersonoftheHighCourtGenderSensitizationand Inter 
ComplaintsCommittee (GSICC);

“Chief Justice of the High Court of Sikkim” in context of the present Regulation  ̂
means the sitting Chief Justice of the High Court;

“habitual Respondent” is a person against whom a previous Complaint of sexip 
harassment has been received by the GSICC or any other authority/body < $ j |  
earlier occasion, irrespective of whether the matter was resolved with or withotjl 
an inquiry and except where the Respondent has. been exonerated in 
previous complaint;

“GSICC” means the High Court Gender Sensitisation and Internal Complain  ̂
Committee constituted under Regulation 4;
“Internal sub-Committee” means the- sub-committee set up under Regulation 9; :|j 
“Member” means a Member of the GSICC;

“Prescribed” means prescribed by the present Regulations;

“Respondent” means a person against whom the aggrieved woman has madê ij 
Complaint under the present Regulations; ■'$1®

# r*

“Sexual harassment” includes any one or more of the following unwelcome ac 
or behaviour (whether directly or by implication) namely:*

( i )

00
(iii)
(iv)

(v)

(vi)

(vii)

(viii)

J |

I t

(ix)

(x)

physical contact and advances; 

a demand or request for sexual favours; 

making sexually coloured remarks;
showing or exhibiting pornography and/or sexually explicit materials 
any means;
sending undesirable sexually coloured oral or written messages, t 
messages, e-mail messages, or any such messages by electronii 
manual or other means;

stalking or consistently following aggrieved woman in the High Cot 
precincts and outside; /
voyeurism including overt or tacit observation by the Respondent by 
means of the aggrieved woman in her private moments;

any conduct whereby the Respondent takes advantage of his position 
subjects the aggrieved woman to any form of sexual harassment 
seeks sexual favours specially while holding out career advanceme 
whether explicitly or implicitly, as an incentive or a natural result^ 
submitting to the insinuations/demands of the Respondent;
any other unwelcome physical, verbal or non-verbal conduct of se»| 
nature;

implied or explicit promise of preferential treatment in her career or oth<a|§ 
lawful endeavours;



(x i)  im p lie d  o r  e x p l ic it  th e r e a t  o f  d e t r im e n ta l t r e a tm e n t  in  h e r  c a re e r  o r  o th e r -  
la w fu l e n d e a v o u rs ;

(x ii)  im p lie d  o r  e x p lic it  th re a t  a b o u t h e r  p re s e n t  o r  fu tu re  c a re e r  o r  o th e r  la w fu l 
e n d e a v o u rs ;

(x iii)  in te r fe re s  w ith  h e r  w o r k  o r  c re a t in g  a n  in t im id a t in g  o r  o f fe n s iv e  o r  h o s t i le  
w o rk  e n v iro n m e n t fo r  h e r  h a v in g  re fe re n c e  to  o r  b e a r in g  on  h e r  s e x ; o r

(x iv )  a n y  t r e a t m e n t  h a v in g  a  s e x u a l  c o lo u r  o r  c o n t e n t  l ik e ly  to  a f f e c t  h e r  
e m o tio n a l a n d /o r  p h y s ic a l h e a lth  o r  s a fe ty .

(l) "H ig h  C o u r t  o f S ik k im  p re c in c ts ”  m e a n s  th e  w h o le  p re m is e s  o f th e  H ig h  
C o u r t  in c lu d in g  th e  P h a s e -1  a n d  II B u i ld in g s ,  o p e n  g r o u n d s ,  p a r k in g ,  
c a n te e n ,  B a r - r o o m s , a n d / o r  a n y  o th e r  p a r t  o f  th e  p r e m is e s  u n d e r  th e  
c o n tro l o f th e  H o n ’b le  C h ie f J u s t ic e .

(m ) “ V o lu n t e e r ” m e a n s  la w y e r s  o r  o th e r  p e r s o n s  e n l is te d  b y  t h e  G S IC C  
w i t h o u t  a n y  r e m u n e r a t io n  b a s is  f o r  c a r r y in g  o u t  o f  th e  o b je c t s  a n d  

p u rp o s e  o f th e s e  R e g u la t io n s .

3. Prevention of sexual harassment -
N o  w o m a n  s h a l l  b e  s u b je c t e d  to  s e x u a l  h a r a s s m e n t  a t  th e  H ig h  C d u r t  o f  S ik k im  

p re c in c ts .

CHAPTER II

COMPOSITION & CONSTITUTION OF GENDER SENSITISATION & INTERNAL
COMPLAINTS COMMITTEE

4. Constitution of the Gender Sensitization & Internal Complaints Committee -
(1 ) T h e  H ig h  C o u r t  G S IC C  is  c o n s t i t u te d  h e r e in  to  f u l f i l l  a  v e r y  im p o r ta n t  p u b l ic  

fu n c t io n  o f s e n s it iz in g  th e  p u b lic  to  g e n d e r  is s u e s  a n d  to  a d d re s s  a n y  c o m p la in ts  

m a d e  w ith  re g a rd  to  s e x u a l h a ra s s m e n t a t th e  H ig h  C o u r t  p re c in c ts .

(2 ) T h e  C h ie f  J u s t ic e  s h a l l ,  b y  a n  o r d e r  in  w r i t in g ,  c o n s t i tu te  a  C o m m it te e  to  b e  

k n o w n  a s  t h e  " H ig h  C o u r t  G e n d e r  S e n s i t i s a t io n  a n d  I n t e r n a l  C o m p la in t s  
C o m m it te e ”  (G S IC C )  w h ic h  s h a l l  c o n s is t  o f  n o t  le s s  th a n  7 m e m b e rs  a n d  n o t 
m o re  th a n  13  m e m b e rs  a n d  s h a ll in c lu d e  th e  fo l lo w in g  a s  fa r  a s  p ra c t ic a b le ;

(a ) o n e  o r  tw o  J u d g e s  o f  th e  H ig h  C o u r t  in  te rm s  o f th e  ju d g m e n t in  th e  c a s e  
o f V is h a k a ,  o n e  o f w h o m  s h a ll  b e  th e  C h a irp e r s o n  o f th e  C o m m it te e ,  to  
b e  n o m in a te d  b y  th e  C h ie f  J u s t ic e ;

(b )  o n e  o r  t w o  s e n io r  m e m b e r s  o f t h e  B a r ,  w i t h  a t  l e a s t  1 5  y e a r s  o f  
m e m b e rs h ip  o f th e  B a r  A s s o c ia t io n  o f S ik k im  o r  o th e r  B a r A s s o c ia t io n s  to  
b e  n o m in a te d  b y  th e  H o n ’b le  C h ie f J u s t ic e , o n e  o f  w h o m  b e in g  a w o m a n ;

(c ) o n e  o r  tw o  m e m b e rs  to  b e  e le c te d  b y  G e n e ra l B a l lo t  o f a n y  o f th e  B a r  
A s s o c ia t io n s  o f S ik k im  w h o  s h a ll b e  re g is te re d  m e m b e r  o f th e  c o n c e rn e d  
B a r  A s s o c ia t io n  fo r  a t le a s t 10  y e a rs  o u t  o f w h o m  a t  le a s t o n e  s h a ll b e r a 
w o m a n , in  c a s e  o n ly  o n e  s u c h  m e m b e r  s h e  s h a ll b e  a  w o m a n ;



(d j o n e  w o m a n  m e m b e r  b e in g  a  m e m b e r  o f  a n y  o f th e  B a r  A s s o c ia t io n s  o f 
th e  S ta te  e le c te d  b y  G e n e ra l 'B a llo t  o f th e  c o n c e rn e d  A s s o c ia t io n ;

(e ) o n e  w o m a n  m e m b e r  b e in g  a n  e m p lo y e e  o f th e  H ig h  C o u r t  n o t .b e lo w  th e  

ra n k  o f A d d it io n a l/J o in t /D e p u ty  R e g is tra r ;

(f) a t  le a s t o n e  a n d  a t th e  m o s t tw o  o u ts id e  m e m b e rs  tg  b e  n o m in a te d  by  th e  

C h ie f  J u s t ic e  f r o m  p e r s o n s  w h o  a re  a s s o c ia te d  w ith  th e  S o c ia l W e lfa re  
D e p a r tm e n t o r  n o n -g o v e rn m e n t o rg a n iz a t io n  h a v in g  e x p e r ie n c e  in th e  f ie ld  
o f  S o c ia l J u s t ic e ,  W o m e n  E m p o w e r m e n t ,  a n d /o r  g e n d e r  ju s t ic e ,  o u t  o f  
w h o m  a t le a s t  o n e  m e m b e r  s h a ll b e  a w o m a n , in  c a s e  o f o n ly  o n e  s u c h  

m e m b e r  s h e  s h a ll b e  a w o m a n ;

(g) o n e  w o m a n  o f f ic e r  in  th e  s e rv ic e  o f th e  H ig h  C o u r t  n o t b e lo w  th e  ra n k  o f 
D e p u ty  R e g is tra r  to  b e  n o m in a te d  b y  th e  H o n ’b le  C h ie f  J u s t ic e , w h o  s h a ll 
fu n c t io n  a s  th e  M e m b e r  S e c re ta ry  o f th e  G S IC C ; a n d

(h ) a n y  o th e r  m e m b e r  th a t  th e  C h ie f  J u s t ic e  m a y  d e e m  f i t  to  n o m in a te ;

P ro v id e d  th a t  i t  s h a ll b e  e n s u re d  th a t  th e  m a jo r i ty  o f  th e  m e m b e rs  o f  G S .IC C  s h a ll  b e  

w o m a n  m e m b e rs .

( 3 )  ' T h e  o u ts id e  M e m b e r  a p p o in te d  u n d e r  C la u s e  4 (2 ) ( f )  s h a ll b e  p a id  s u c h  fe e s  o r
a llo w a n c e s  f ro m  th e  a llo c a te d  fu n d s  fo r  h o ld in g  th e  p ro c e e d in g s  o f th e  G S IC C  as
m a y  b e  p re s c r ib e d .

(4 ) W h e re  th e  C h a irp e rs o n  o r  a n y  M e m b e r  o f th e  G S IC C -

(a ) h a s  b e e n  c o n v ic te d  fo r  a n  o f fe n c e  o r  a n y  in q u ir y  in to  a n  o f fe n c e  u n d e r  
a n y  la w  fo r  th e  t im e  b e in g  in  fo rc e  is  p e n d in g  a g a in s t  h im /h e r ;

(b) fa i ls  to  c o n s t i tu te  a n  In te rn a l s u b - C o m m it te e  to  in q u ir e  in to  a  p a r t ic u la r  
C o m p la in t;

(c ) fa i ls  to  ta k e  a c t io n  u n d e r  R e g u la t io n  1 1 ;

(d) c o n t r a v e n e s  o r  a t te m p ts  to  c o n t r a v e n e  o r  a b e ts  c o n t r a v e n t io n  o f  o th e r  
p r o v is io n s  O f t h e s e  R e g u la t io n s  o r  a n y  n o t i f i c a t i o n s / o r d e r s  is s u e d  
th e re u n d e r ;  o r

(e ) in  th e  o p in io n  o f th e  C h ie f  J u s t ic e  h a s  s o  a b u s e d  h is /h e r  p o s it io n  a s  to  
re n d e r  h is /h e r  c o n t in u a n c e  in  o f f ic e  p re ju d ic ia l to  th e  e x e rc is e  o f  fu n c t io n s  
o f  th e  G S IC C ; s u c h  C h a irp e r s o n  o r  M e m b e r ,  a s  th e  c a s e  m a y  b e , s h a ll 

s ta n d  re m o v e d  fo r th w ith  fro m  th e  G S IC C  b y  a  w r i t te n  o rd e r  o f  th e  C h ie f  
J u s t ic e  a n d  th e  v a c a n c y  s o  c r e a te d  s h a l l  b e  f i l le d  b y  f r e s h  n o m in a te d /  
e le c t io n  in  a c c o rd a n c e  w ith  th e  p ro v is io n s  o f th e s e  R e g u la t io n s  w ith in  30  
d a y s  d a y s  o f  s u c h  re m o v a l.

5. Term of Gender Sensitization & Internal Complaints Committee members -
T h e  te rm  o f e a c h  m e m b e r  o f th e  G S IC C  s h a ll b e  fo r  tw o  y e a rs , s u b je c t  to  th e  m e m b e r  

b e in g ' e le c te d /n o m in a te d  fo r  a  m a x im u m  p e r io d  o f  tw o  te rm s ,„ ,a n d  a  m e m b e r  w h o  h a s  b e e n  
r e m o v e d  u n d e r  R e g u la t io n  4 (4 )  s h a l l  n o t  b e  e l ig ib le  fo r  r e - 'n o m in a t io n  o r  r e - e le c t io n .  T h e  
C h a irp e rs o n  a n d  th e  o th e r  H ig h  C o u r t  J u d g e -M e m b e r ,  if a n y , s h a ll c o n t in u e  s u b je c t  to  w r it te n  
c o n s e n t f ro m  th e  C h ie f  J u s t ic e  in  th a t  re g a rd .



mm

Iflteetings of the Gender Sensitisation & Internal Complaints Committee -

T h e  G S IC C . s h a ll m e e t a t le a s t o n c e  in  tw o  m o n th s  in a c a le n d a r  y e a r .

M e m b e r s  s h a l l  b e  in t im a t e d  o f  m e e t in g s  a n d  a g e n d a  in  w r i t in g  a n d / o r  b y  

e le c tro n ic  c o m m u n ic a t io n  b y  th e  M e m b e r  S e c re ta ry .

M in u te s  o f a ll m e e t in g s  s h a l l  b e  re c o rd e d , c o n f irm e d  a n d  a d o p te d .  T h e  M e m b e r  
S e c re ta ry  s h a ll c irc u la te  th e  m in u te s  o f a  m e e t in g  a n d  th e  R e s o lu t io n s  s o  p a s s e d  
to  a ll M e m b e rs  o f  th e  G S IC C  w ith in  7  d a y s  o f  th e  h o ld in g  o f  th e  m e e t in g  o r  th e  

p a s s in g  o f th e  R e s o lu t io n .

T h e  O r d in a r y  M e e t in g  s h a l l  b e  c a l le d  b y  th e  C h a irp e r s o n  w ith  m in im u m  s e v e n  

d a y s  n o tic e  to  a ll m e m b e rs .

A n y  m e m b e rs  o f th e  G S IC C  m a y  a t  a n y  t im e  re q u e s t  th e  C h a irp e rs o n  to  c a ll a n  
E m e rg e n c y  M e e t in g  w ith  a  n o t ic e  o f  F o r t y - E ig h t  h o u rs .  H o w e v e r ,  th is  w ill  n o t 

p re v e n t  th e  C h a irp e rs o n  fro m  c o n v e n in g  an  e m e rg e n c y  m e e t in g  w ith o u t  4 8  h o u rs  

n o tic e .

T h e  q u o ru m  o f  a ll  M e e t in g  s h a l l  b e  o n e - th i r d  o f  th e  m e m b e r s  o f th e  G S IC C  
in c lu d in g  th e  C h a ir p e r s o n .  In  th e  e v e n t  th e  q u o ru m  is  n o t  c o m p le te d  fo r  a n y  
m e e t in g , a n  a d jo u rn e d  m e e tin g  s h a ll b e  h e ld  w ith in  th e  n e x t 10  d a y s  fo llo w in g , fo r  
w h ic h  n o  q u o ru m  s h a ll b e  re q u ire d .

A ll m o t io n s  s h a l l  b e  c a r r ie d  b y  a  s im p le  m a jo r i ty  o f  th o s e  p re s e n t  a n d  v o t in g  a t 
a ll m e e t in g s , e x c e p t w h e re  it  is  s p e c if ic a l ly  p ro v id e d  fo r .

W h e n e v e r  a  C o m p la in t ,  is  r e c e iv e d  o r  a  R e p o r t  o f th e  in te rn a l s u b -C o m m it te e  is 
s u b m it te d ,  th e  M e m b e r - S e c r e ta r y  s h a l l  w i t h in  a  p e r io d  o f 7 d a y s  r e q u e s t  th e  
C h a irp e r s o n  to  c a ii e i th e r  a n  O r d in a r y  o r  E m e rg e n c y  M e e t in g  to  ta k e  a c t io n  o n  
th e  s a m e , a n d  th e  C h a irp e rs o n  s h a ll c a ll a  m e e t in g  fo r  th is  p u rp o s e  n o t la te r  th a n  
15  d a y s  f ro m  th e  d a te  o f  th e  C o m p la in t  o r  th e  R e p o r t.

If a  M e m b e r  d o e s  n o t  a t te n d  3  c o n s e c u t iv e  m e e t in g s  h e /s h e  s h a l l  b e  l ia b le  to  
re m o v a l fo r th w ith  b y  th e  C h ie f  J u s t ic e ,  a n d  th e  v a c a n c y  s o  c re a te d  s h a ll b e  f i l le d  
in  a c c o rd a n c e  w ith  R e g u la t io n  4 .

(8 ) D u r in g  th e  a b s e n c e  o f  th e  C h a irp e r s o n  o w in g  to  a n y  re a s o n , th e  C h ie f  J u s t ic e  
s h a ll d e s ig n a te  a n y  o f  th e  m e m b e rs  fo r  p re s id in g  o v e r  th e  m e e t in g (s ) .

(9 ) T h e  o ff ic e  o f th e  G S IC C  s h a ll b e  a t a  p la c e  a s  d e s ig n a te d  b y  th e  C h ie f J u s tic e .

7. Functions of the Gender Sensitization & Internal Complaints Committed ~

(1 ) G S IC C , s h a l l  b e  r e s p o n s ib le  f o r  f r a m in g  a  P o l ic y  f r o m  t im e  to  t im e  a n d  its  
im p le m e n ta t io n  w ith  re g a rd  to  g e n d e r  s e n s it iz a t io n  a n d  p re v e n t io n  a n d  re d re s s a l 
o f S e x u a l H a ra s s m e n t in  th e  H ig h  C o u rt .

(2 ) G e n d e r  S e n s it iz a t io n  a n d  O r ie n ta t io n :  G S IC C  s h a ll ta k e  th e  fo l lo w in g  s te p s  w ith  
re g a rd  to  g e n d e r  s e n s it iz a t io n  a n d  o r ie n ta t io n :

(i) G S IC C  w i l l  e n s u r e  t h e  p r o m in e n t  p u b l i c i t y  o f  t h e  P o l ic y  o n  g e n d e r  
s e n s i t iz a t io n  a n d  p r e v e n t io n  a n d  re d re s s a l o f  S e x u a l H a r a s s m e n t  in  th e  
H ig h  C o u r t o f S ik k im  in  a ll p la c e s  in  th e  H ig h  C o u r t  p re c in c ts  s u c h  a s  th e  
C o u r t  B u i ld in g ,  o ld  a n d  n e w  C h a m b e r  B lo c k s ,  l ib r a r y ,  h e a lt h  c e n t r e ,  
c a n te e n s  e tc .

£5"

.*>/>,v/_v ;

0 )  

. (2)

;:v<3)

(4)

(5)

(6) 

(7)



(ii) - G S IC C  w ill o rg a n iz e  p ro g ra m m e s  fo r  th e  g e n d e r  s e n s it iz a t io n  o f th e  H ig h
C o u r t  c o m m u n i t y  t h r o u g h  w o r k s h o p s ,  s e m in a r s ,  p o s te r s ,  f i lm  s h o w s ,  

d e b a te s ,  d is p la y s ,  e tc .

(iii) G S IC C  s h a ll s u b m it  a n  A n n u a l R e p o r t  by  D e c e m b e r  31 e v e ry  y e a r  to  th e  
C h ie f  J u s t i c e  w h ic h  s h a l l  b e  m a d e  p u b l i c  outlining  t h e  a c t i v i t i e s  
u n d e r ta k e n  b y  it a n d  c h a r t in g  o u t a  b lu e p r in t  fo r  th e  a c t iv it ie s /s te p s  to  b e  
ta k e n  u p  in  th e  fo l lo w in g  y e a r  a lo n g  w ith  n e c e s s a r y  b u d g e t  a l lo w a n c e s  
re q u ire d  b y  it. T h e  G S IC C  s h a ll in c lu d e  in its  A n n u a l R e p o r t  th e  n u m b e r  
o f c a s e s  f i le d ,  i f  a n y , a n d  th e ir  d is p o s a l u n d e r  th e s e  R e g u la t io n s  in  th e  
a n n u a l re p o rt.

( iv )  G S IC C  m a y  e n l is t  th e  h e lp  o f N G O s , a s s o c ia t io n s ,  v o lu n te e rs ,  la w y e rs , ,  

la w y e r s ’ b o d ie s ,  o r  th e  c o n c e rn e d  le g a l s e rv ic e s  a u th o r i t ie s  to  c a r r y  o u t  

th e s e  p ro g ra m m e s .

(v )  G S IC C  w i l l  e n l is t  a n d  a c t iv a te  a n  a d e q u a t e ly  r e p r e s e n ta t iv e  te a m  o f  
v o lu n te e rs  a n d  s h a ll e n s u re  th e  w id e s p re a d  p u b lic ity  o f th e  c o n ta c t  d e ta ils  
( b o th  o f f i c ia l  a n d  p e r s o n a l )  o f  a l l  i t s  m e m b e r s  a n d  v o lu n t e e r s .  T h e  
s e r v i c e s  o f  s u c h  v o lu n t e e r s  s h a l l  b e  a v a i l a b le  a t  a l l  t im e s  to  a n y  
a g g r ie v e d  w o m a n  o r  a n y  p e r s o n  in  n e e d  o f c o n s u lt a t io n  o r  g u id a n c e .  
V o lu n te e rs  w ill  a ls o  a s s is t  in  th e  g e n d e r  s e n s it iz a t io n , c r is is  m e d ia t io n  a n d  
c r is e s  m a n a g e m e n t  d u t ie s  o f G S IC C , b u t s h a ll n o t p a r t ic ip a te  in  th e  ta s k  
o f  f o r m a l  r e d r e s s a l  o f  c o m p la in t s  u n d e r  t h e s e  R e g u la t io n s  a n d  
P ro c e d u re s .

(v i)  G S IC C  w ill  o rg a n iz e  a n d  t ra in  m e m b e rs  a n d  v o lu n te e rs  to  e q u ip  th e m  to  
h a n d le  s e x u a l h a ra s s m e n t c a s e s  in c lu d in g  le g a l a n d  m e d ic a l a s p e c ts  o f a id .

**

(3 ) C r is is  M a n a g e m e n t  -  G S IC C  s h a l l  e n s u re  t h a t  th e r e  is  q u ic k  a n d  r e s p o n s iv e  
c r is is  m a n a g e m e n t ,  c o u n s e l l in g  a n d  m e d ic a l  f a c i l i t i e s ,  w h e r e v e r  n e c e s s a r y ,  
a v a ila b le  to  a ll a g g r ie v e d  w o m e n  e x p e d it io u s ly .

G S IC C  w ill  c o o rd in a te  w ith  th e  H ig h  C o u r t  s e c u r ity  s e rv ic e s  to  d e v is e  w a y s  a n d  
m e a n s  b y  w h ic h  a  s y s te m  o r  p re v e n t io n  o f  a n d  c r is is  m a n a g e m e n t  th a t  is  b o th  
g e n d e r - s e n s i t iv e  a s  w e ll  a s  p ro m p t  a n d  e f fe c t iv e  is  p u t in  p la c e . It w ill m a in ta in  
r e g u la r  c o n ta c t  t h r o u g h  th e  M e m b e r  S e c r e ta r y  w i th  th e  H ig h  C o u r t  s e c u r i t y  
s e rv ic e s  to  e n s u re  th a t  in  c r is e s  a r is in g  o u t  o f in c id e n ts  o f s e x u a l h a ra s s m e n t ,  
G S IC C  m e m b e rs , a n d /o r  th e  v o lu n te e rs  id e n t if ie d  b y  it, s h a ll b e  in t im a te d  o f s u c h  
in c id e n ts  w ith o u t  d e la y .

(4 ) C o m p la in t  R e d r e s s a l  -  T h e  G S IC C  s h a l l  e n s u r e  t h a t  e v e r y  c o m p la in t  o f  a n  
a g g r ie v e d  w o m a n  is  a d e q u a te ly  d e a lt  w i th  in  a c c o r d a n c e  w ith  th e  e s ta b l is h e d

. p r o c e d u r e  a n d  w ith  c o m p le te  s e n s i t iv i t y .  T h e  G S IC C  s h a ll  h a v e  th e  p o w e r  to  
in q u ir e  in to  a n d  p a s s  o r d e r s  a g a in s t  th e  R e s p o n d e n t /d e v ia n t / d e l in q u e n t  in  a 
c o m p la in t  m a d e  in re la t io n  to  a n y  fo rm  o f  s e x u a l h a ra s s m e n t  in  th e  p re c in c ts  o f  
th e  H ig h  C o u rt .



CHAPTER 111

I; COMPLAINT & INQUIRY INTO COMPLAINT

8. Complaint of Sexual Harassment ^

(1 ) A n y  a g g r ie v e d  w o m a n  m a y  m a k e  a  c o m p la in t  in  w r it in g  o f s e x u a l h a ra s s m e n t a t 
th e  H ig h  C o u r t  o f  S ik k im  p re c in c ts  to  th e  G S IC C  th ro u g h  th e  M e m b e r  S e c re ta ry  

o r  d ire c t ly  o r  th ro u g h  a n y  in te rm e d ia ry ;

Provided t h a t  w h e re  th e  a g g r ie v e d  w o m a n  is  u n a b le  to  m a k e  s u c h  a  c o m p la in t  in  
.w r it in g  d u e  to  a n y  re a s o n , th e  M e m b e r  o f  th e  G S IC C  o r  v o lu n te e r ,  a s  th e  c a s e  m a y  b e , s h a ll 

re n d e r  a ll re a s o n a b le  a s s is ta n c e  to  th e  w o m a n  fo r  m a k in g  th e  c o m p la in t  in  w r it in g .

(2 ) W h e re  th e  a g g r ie v e d  w o m a n  is  u n a b le  to  m a k e  a  c o m p la in t  o n  a c c o u n t  o f h e r  
p h y s ic a l o r  m e n ta l in c a p a c ity  o r  d e a th  o r  fo r  a n y  o th e r  re a s o n , h e r  le g a l h e ir  o r  
s u c h  o th e r  p e rs o n  d ir e c t ly  c o n c e rn e d  w ith  h e r  in te r e s ts  m a y  m a k e  a  c o m p la in t  

u n d e r  th e s e  R e g u la t io n s .

(3 ) In a p p ro p r ia te  c a s e s  th e  G S iC C  m a y  suo moto  ta k e  c o g n iz a n c e  o f th e  in c id e n ts

o f s e x u a l h a ra s s m e n t.  •

(4 ) T h e  a g g r ie v e d  w o m a n  s h a ll a s  o f r ig h t b e  a llo w e d  to  b e  a c c o m p a n ie d  b y  a n  a id e  
d u r in g  a n y 'p ro c e e d in g s  u n d e r  th e s e  R e g u la t io n s .

9. Inquiry Into complaint -

(1 )  O n  r e c e iv in g  a  c o m p la in t  a n d  u p o n  b e in g  s a t i s f i e d  w i t h  r e g a r d  to  th e  
g e n u in e n e s s  o f  t h e 'C o m p la in t ,  th e  G S IC C  s h a l l  c o n s t i t u te  a n  In te r n a l  S u b ­
c o m m it t e e .  to  c o n d u c t  a  f a c t  f in d in g  in q u i r y ,  w h ic h  s h a l l  c o m p r is e  o f  th r e e  
m e m b e rs  o f th e  G S iC C  i ts e lf ,  o r  s u c h  o th e r  p e rs o n s  a s  to  b e  s o  n o m in a te d  b y  
th e ' G S IC C  in  its  m e e t in g , w ith  m a jo r ity  m e m b e rs  b e in g  w o m e n , a n d  a t le a s t o n e  
p e rs o n  b e in g  a n  o u ts id e  m e m b e r.

(2 ) T h e  In te rn a l s u b - C o m m it te e  s h a l l  c o n d u c t  a n  in q u ir y  a n d  s h a l l  h e a r  a n d  d u ly  
re c o rd  th e  s ta te m e n ts  o f  th e  a g g r ie v e d  w o m a n , th e  R e s p o n d e n t,  a n d  a n y  o th e r  
p e rs o n  th e  s a id  p a r t ie s  w is h  to  e x a m in e ,  s u b je c t  to  th e  p ro v is io n s  o f  R e g u la t io n .  
1 3 (2 ) , a n d  th e r e a f te r  it  s h a l l  p re p a re  a  R e p o r t  a n d  e n c lo s e  th e re in  th e  c o m p le te  
p ro c e e d in g s  o f th e  In q u iry .

(3 ) T h e  fa c t  f in d in g  in q u iry  in to  a  C o m p la in t  s h a ll b e  c o n d u c te d  a n d  c o m p le te d  w ith in  
9 0  d a y s  o f th e  C o n s t itu t io n  o f th e  In te rn a ! S u b -C o m m it te e  a n d  in  a n y  c a s e  w ith in  
1 2 0  d a y s  o f th e  re c e ip t o f  th e  c o m p la in t .

Provided t h a t  th e  v a l id i t y  o f  a n y  in q u ir y  s h a l l  n o t  b e  c a l le d  in to  q u e s t io n  u p o n  th e  
in q u iry  n o t b e in g  c o m p le te d  w ith  th e  s t ip u la te d  p e r io d  d u e  to  re a s o n s  b e y o n d  th e  c o n tro l o f  th e  
In te rn a l s u b -C o m m itte e .

10. Inquiry Report -

(1 )  O n  th e  c o m p le t io n  o f  a n  in q u i r y  u n d e r  th e s e  R e g u la t io n s ,  th e  In te r n a l  s u b ­
c o m m it te e  s h a ll p ro v id e  th e  In q u iry  R e p o r t  o f  its  f in d in g s  a lo n g  w ith  th e  c o m p le te

■ if
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re c o rd  o f  th e  in q u ir y  p ro c e e d in g s  in c lu d in g  th e  p le a d in g s  a n d  a ll th e  m a te r ia l on  
re c o rd  to  th e  G S IC C  w ith in  a  p e r io d  o f te n  d a y s  f ro m  th e  d a te  o f  c o m p le t io n  o f |  

th e  in q u i r y  a n d  s u c h  R e p o r t  s h a l l  a ls o  b e  m a d e  a v a i la b le  to  th e  c o n c e r n e d  

p a r t ie s .

W h e re  th e  In te rn a l s u b - C o m m it te e  a r r iv e s  a t  th e  c o n c lu s io n  th a t  th e  a lle g a t io n  
a g a in s t  th e  R e s p o n d e n t h a s  n o t b e e n  p ro v e d , it s h a ll re c o m m e n d  to  th e  G S IC C  

th a t  n o  a c t io n  is  re q u ire d  to  b e  ta k e n  in  th e  m a tte r .

W h e re  th e  In te rn a l s u b - C o m m it te e  a r r iv e s  a t th e  c o n c lu s io n  th a t  th e  a lle g a t io n  
a g a in s t  th e  R e s p o n d e n t  h a s  b e e n  p ro v e d , it  s h a ll re c o m m e n d  to  th e  G S IC C  to  
ta k e  a p p ro p r ia te  a c t io n  fo r  g e n d e r  d is c r im in a t io n  a n d /o r  s e x u a l h a ra s s m e n t.

U p o n  c o n s id e r a t io n  o f  th e  m a te r ia l  o n  r e c o rd  a n d  th e  In q u ir y  R e p o r t  o f th e  

In te rn a l S u b - C o m m it te e ,  i f  m o re  th a n  tw o - th ir d s  o f th e  m e m b e rs  o f  th e  G S IC C  
d if fe r  f ro m  th e  c o n c lu s io n  o f th e  In te rn a l s u b -C o m m it te e ,  th e  G S IC C  s h a ll a f te r  
h e a r in g  th e  a g g r ie v e d  w o m a n  a n d  R e s p o n d e n t  in p e rs o n ,  re c o rd  its  re a s o n s  to  

s o  d if fe r  a n d  ta k e  c o n s e q u e n t a c t io n  a c c o rd in g ly .

T h e  G S IC C  s h a ll p a s s  o rd e r s  e ith e r  a c c e p t in g ,  o r  re je c t in g  th e  In q u iry  R e p o r t o f 
th e  In te rn a l S u b -C o m m it te e  a n d  th e r e a f te r  p a s s  c o n s e q u e n t  o rd e rs  th a t  m a y  b e  
a p p ro p r ia te  a n d  n e c e s s a ry  fo r  p u tt in g  a n  e n d  to  th e  s e x u a l h a ra s s m e n t a n d  ta k e  
a ll s te p s  to  s e c u re  ju s t ic e  to  th e  v ic t im  o f s e x u a l h a ra s s m e n t  w ith in  4 5  w o rk in g  
d a y s  o f  s u b m is s io n  o f th e  In q u iry  R e p o r t  o f th e  In te rn a l s u b -C o m m itte e .

P ro v id e d  th a t  th e  v a l id it y  o f  th e  o rd e rs  o f  th e  G S IC C  s h a ll n o t  b e  c a lle d  in to  q u e s t io n  
u p o n  th e  s a m e  n o t b e in g  p a s s e d  w ith in  th e  s t ip u la te d  t im e . .

3 k '

11. Orders on Inquiry Report -  •

(1 )  S u b je c t  to  R e g u la t io n  9 (1 )  a b o v e , th e  G S IC C  s h a ll h a v e  th e  p o w e r  to  p a s s  th e ., 
fo l lo w in g  o rd e rs  to  s e c u re  ju s t ic e  to  th e  v ic t im  o f s e x u a l h a ra s s m e n t:

(a ) a d m o n itio n ; . .

(b ) a d m o n i t io n  w ith  p u b l ic a t io n  o f  s u c h  a d m o n i t io n  in  th e  C o u r t  p r e c in c ts  '
in c lu d in g  c a u s e  l is ts  a n d  H ig h  C o u r t  W e b s ite ;  . •

(c ) p r o h ib i t io n  f r o m  h a r a s s in g  th e  v ic t im  in  a n y  m a n n e r  in c lu d in g ,  b u t  n o  
lim ite d  to , p ro h ib it io n  fro m  c o m m u n ic a t in g  w ith  h e r  in  a n y  m a n n e r  s u c h  as

'  p h o n e s ,  m e s s a g e s ,  e le c t r o n ic  m e a n s ,  p h y s ic a l  o r  o th e r  m e a n s  fo r  a 
: s p e c if ie d  p e r io d ; a n d  • •

(d ) s u b je c t to  R e g u la t io n  1 1 (2 ), p a s s  a ll o rd e rs , d ire c t io n s , a n d /  o r d i r e c t
ta k in g  s te p s  n e c e s s a ry  fo r  p u tt in g  an  e n d  to  th e  s e x u a l  h a r a s s m e n t  o f  
th e  a g g r ie v e d  w o m a n . .

(2 ) G S IC C  w i l l  a ls o  h a v e  th e  p o w e r  to  r e c o m m e n d  to  th e  C h ie f  J u s t ic e  to  p a s s  
o rd e rs  a g a in s t th e  R e s p o n d e n t in c lu d in g , b u t n o t lim ite d , to  th e  fo l lo w in g :

(a) d e b a r m e n t  o f  e n t r y  in to  th e  H ig h  C o u r t  p re c in c ts  fo r  a  s p e c i f ie d  p e r io d  
e x te n d in g  u p to  a  m a x im u m  p e r io d  o f one,...year; a n d  ■

(b ) in  a p p ro p r ia te  c a s e s , to  re c o m m e n d  f i l in g  o f a  c r im in a l c o m p la in t  a n d /o r  a '  
d is c ip lin a ry  c o m p la in t  b e fo re  th e  c o n c e rn e d  d is c ip lin a ry  a u th o r ity  g o v e rn in g : 
th e  R e s p o n d e n t  ( in c lu d in g  th e  c o n c e r n e d  B a r  C o u n c i l /A s s o c ia t io n )  fo r



. ta k in g  a p p ro p r ia te  a c t io n , a n d  th e  C h ie f  J u s t ic e  m a y  p a s s  o rd e rs  th e re o n
s u b je c t  to  R e g u la t io n  12.

(3 ) T h e  G S IC C  s h a l l  p a s s  o r d e r s  o n  th e  I n q u i r y  R e p o r t  a n d / o r  s h a l l  m a k e  
r e c o m m e n d a t io n s  to  th e  C h ie f  J u s t ic e  o f  In d ia  w i th in  4 5  w o r k in g  d a y s  o f th e  
subm ission  of the Inquiry R e p o r t  a n d  c o m m u n ic a te  th e  s a m e  to  th e  p a r t ie s  
fo r th w ith .

(4 ) T h e  G S IC C  a n d  th e  In te rn a l s u b -C o m m it te e  s h a ll h a v e  th e  ju r is d ic t io n  to  in q u ire  
• in to  a  c o m p la in t  a n d  ta k e  a n y  a c t io n  thereon  n o tw ith s ta n d in g  th a t  a n y  c r im in a l

c o m p la in t  o r  a n y  o th e r  c o m p la in t  u n d e r  a n y  o th e r  la w  ( in c lu d in g  a  d is c ip l in a r y  
p ro c e e d in g  u n d e r  th e  A d v o c a te s  A c t ,  1 9 6 1 )  m a y  h a v e  b e e n  f i le d  w ith  re s p e c t to  
th e  s a m e  c o m p la in t /a c t io n s .  - . .

(5 ) T h e  o rd e rs  o f  th e  C h ie f J u s t ic e  a n d  th e  G S IC C  s h a ll b e  f in a l a n d  b in d in g  o n  th e  
p a r t ie s .

Representation -
(1 ) A n y  p e rs o n  a g g r ie v e d  b y  th e  o rd e r  p a s s e d  (o r  n o t p a s s e d )  b y  th e  G S IC C  u n d e r

R e g u la t io n  1 1 (1 ) ,  o r  r e c o m m e n d a t io n  m a d e  b y  th e  G S IC C  to  th e  C h ie f  J u s t ic e  
u n d e r  R e g u la t io n  1 1 (2 ) ,  o r  n o n - im p le m e n ta t io n  o f  s u c h  o rd e r s  o r  a c t io n  m a y  
m a k e  a  " r e p r e s e n ta t io n  to  th e  C h ie f  J u s t ic e  w h o  s h a l l  h a v e  th e  p o w e r  to  s e t  
a s id e  o r  m o d ify  th e  o r d e r s  p a s s e d  o r  th e  r e c o m m e n d a t io n  m a d e  a s  th e  C h ie f  
J u s t i c e  m a y  d e e m  f i t ,  a n d  a ls o  h a v e  th e  p o w e r  to  is s u e  s u c h  o r d e r s  o r  
d ir e c t io n s  th a t  m a y  b e  n e c e s s a r y  to  s e c u r e  c o m p le te  ju s t ic e  to  th e  v ic t im  o f  

s e x u a l h a ra s s m e n t.  • .

T h e  r e p re s e n ta t io n  u n d e r  R e g u la t io n  1 2 (1 )  s h a l l  b e  p re fe r re d  w ith in  a  p e r io d  o f 
n in e ty  d a y s  o f  c o m m u n ic a t io n  o f th e  o r d e r  o r  r e c o m m e n d a t io n , jo r  b e fo re  th e  
la p s e  o f  n in e t y  d a y s  s in c e  th e  r e q u e s t  fo r  p a s s in g  a p p r o p r ia te  o r d e r s  u n d e r  

R e g u la t io n  11 is  m a d e . •

Restraint Order -
(1 .) O n  th e  r e c e ip t  o f  a  C o m p la in t  a n d  d u r in g  th e  p e n d e n c y  o f  a n  In q u ir y ,  o n  a 

w r i t t e n  r e q u e s t  m a d e  b y  th e  a g g r ie v e d  w o m a n ,  th e  G S IC C  if  it  c o n s id e r s  it  f i t  

a n d  p r o p e r  m a y ,  a f t e r  g iv in g  a n  o p p o r tu n i t y  to  th e  R e s p o n d e n t  to  m a k e  h is  
r e p r e s e n ta t io n ,  if  a n y ,  r e c o m m e n d  s p e c i f ic  in te r im  m e a s u r e s  to  b e  ta k e n  in  a  
s ig n e d  d e c is io n  to  th e  C h ie f  J u s t ic e ,  w h o  o n  r e c e ip t  th e r e o f  s h a l l  p a s s  s u c h  
in te r im  o rd e rs  th a t ,  m a y  b e  re q u ire d  fo r  th e  p e rs o n a l s a fe ty  a n d  fo r  s a fe g u a rd in g  
th e  d ig n i t y  o f  th e  a g g r ie v e d  w o m a n ,  a n d  b o th  th e  a g g r ie v e d  w o m a n  a n d  th e  
R e s p o n d e n t  s h a l l  b e  b o u n d  b y  th e  s a m e .  N o th in g  in  th e s e  R e g u la t io n s  s h a l l  
p r e v e n t  th e  C h ie f  J u s t i c e  f r o m  p a s s in g  in t e r im  o r d e r s  e x  parte  i f  t h e  

c ir c u m s ta n c e s  s o  w a r ra n t .

(2 ) U p o n  d is o b e d ie n c e ,  d e f ia n c e  o r  v io la t io n  o f  th e  .o rd e r  p a s s e d  u n d e r  c la u s e  (1 )  
a b o v e  by  th e  R e s p o n d e n t,  th e  G S IC C  s h a ll c lo s e  a n d /o r  s tr ik e  o f f  th e  d e fe n s e  o f 
th e  R e s p o n d e n t a n d  p a s s  f in a l o rd e rs  u n d e r  R e g u la t io n  1 0 (5 )  a n d  R e g u la t io n  11 .

(3)



CHAPTER IV 

POWERS & DUTIES

14. Powers of GSICC & Internal sub-committee -

0 )

(2)

(3)

(4)

(5)

T h e  G S iC C  s h a ll h a v e  th e  p o w e r  to  is s u e  c ir c u la r s /n o t i f ic a t io n s  p re s c r ib in g  its  
p ro c e d u re  a n d  fo r  th e  p u rp o s e  o f c a r ry in g  o u t  a n d  im p le m e n tin g  th e  p ro v is io n s  o f 
th e  p re s e n t R e g u la t io n s  in th e ir  s p ir it  a n d  in te n t. .

T h e  G S IC C  s h a ll h a v e  th e  p o w e r  to  p a s s  a n y  o rd e rs  to  b e  a b le  to  c a r ry  o u t th e  
o b je c t iv e s  a n d  m a n d a te  o f th e  p re s e n t  R e g u la t io n s  in c lu d in g  d ire c t in g  a n y  p a r ty  
o r  p e rs o n  to  ta k e  a n y  s u ita b le  a c t io n . ■ ■

F o r th e  p u rp o s e  o f m a k in g  a n  in q u iry , th e  G S IC C  a n d  th e  In te rn a l s u b -c o m m itte e  
s h a ll h a v e  th e  s a m e  p o w e rs  a s  a re  v e s te d  in  a  C iv il  C o u r t  u n d e r  th e  C o d e  o f 
C iv i l  P r o c e d u r e , 1 9 0 8  w h e n  t r y in g  a  s u i t  in  r e s p e c t  o f . t h e  fo l lo w in g  m a t te r s ,  
n a m e ly : ■ ■ .:

(a ) ' s u m m o n in g  a n d  e n fo r c in g  th e  a t te n d a n c e  o f a n y  p e rs o n  a n d  e x a m in in g  
h im  o n  o a th ; • . .

(b ) re q u ir in g  th e  d is c o v e ry  a n d  p ro d u c t io n  o f d o c u m e n ts ; a n d

(c ) a n y  o th e r  m a tte r  w h ic h  m a y  b e  p re s c r ib e d .

T h e  G S IC C  b y  R e s o lu t io n  to  b e  p a s s e d  b y  tw o - th ird s  m a jo r i ty  m a y  re m o v e  a n y  
m e m b e r  o f  th e  In te r n a l s u b - c o m m it t e e  a n d  a p p o in t  a n e w  m e m b e r  in  h is /h e r  

p la c e , o n ly  if it is  o f th e  v ie w  th a t  s u c h  a  m e m b e r  h a s  a c te d  p re ju d ic ia l ly  to  th e  
p r in c ip le s  o f n a tu ra l- ju s t ic e ,  fa ir  p la y  a n d  h a s  a c te d  w ith  b ia s  in  th e  c o n d u c t  o f 
th e  In q u iry . „

T h e  G S IC C - s h a l l  a t  a ll  t im e s  h a v e  s u p e r v is o r y  p o w e r s  o v e r  th e  In te rn a l s u b ­
c o m m it te e  a n d  it  m a y  is s u e  d ire c t io n s  to  th e  In te rn a l s u b -c o m m it te e  f ro m  t im e  to  
t im e  in  a c c o rd a n c e  w ith  th e  p ro v is io n s  o f th e  p re s e n t R e g u la t io n s . .

15. Duties -  . ■

T h e  G S IC C  in c o o rd in a tio n  w ith  and  w ith  th e  a s s is ta n c e  o f th e  o ffice  o f th e  H igh  C o u rt sh a ll -

. (a ) ta k e  m e a s u r e s  to  p r o v id e  a  s a fe  w o r k in g  e n v i r o n m e n t  a t  th e  H ig h  C o u r t  o f
S ik k im  p re c in c ts ;  .

(b ) d is p la y  a t a n y  c o n s p ic u o u s  p la c e  in th e  H ig h  C o u r t  a n d  o n  its  W e b s ite ,  th e  p e n a l 
. c o n s e q u e n c e s  o f  s e x u a l h a r a s s m e n ts  a n d  th e  o r d e r  c o n s t i t u t in g  th e  In te rn a l

C o m m it te e  u n d e r  th e  p re s e n t R e g u la t io n s ;

(c ) d is p la y  a t a n y  c o n s p ic u o u s  p la c e  in  th e  H ig h  C o u r t  a n d  o n  its  W e b s it e ,  th e  
s ta tu s  a n d  o u tc o m e  o f c o m p la in ts  o f s e x u a l h a ra s s m e n t;

(d ) o r g a n iz e  w o r k s h o p s  a n d  a w a r e n e s s  p r o g r a m m e s  a t  r e g u la r  in t e r v a ls  fo r  
s e n s i t iz in g  th e  p e r s o n s  c a r r y in g  o u t  w o r k  a t th e  H ig h  C o u r t  p re m is e s  w ith  th e  
p r o v is io n s  o f  th e  p r e s e n t  R e g u la t io n s  a n d  o r ie n t a t io n  p r o g r a m m e s  fo r  th e  
m e m b e rs  o f th e  In te rn a l C o m m it te e  in th e  m a n n e r  a s  m a y  be  p re s c r ib e d ;
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(e )  p r o v id e  n e c e s s a r y  fa c i l i t ie s  to  th e  In te rn a l s u b - c o m m it te e  fo r  d e a l in g  w ith  th e  
c o m p la in t  a n d  c o n d u c t in g  a n  in q u iry ;

(f)  a s s is t  in  s e c u r in g  th e  a t t e n d a n c e  o f  R e s p o n d e n t  a n d  w i t n e s s e s  b e fo r e  th e  
In te rn a l s u b -C o m m itte e ;

(g ) o b ta in  s u c h  in fo rm a t io n  fo r  th e  In te rn a l s u b - c o m m it te e  a s  it m a y  re q u ire  h a v in g  
re g a rd  to  th e  c o m p la in t ;

(h ) c a u s e  to  ih i t ia te  a c t io n ,  u n d e r  th e  In d ia n  P e n a l C o d e  o r  a n y  o th e r  la w  fo r. th e  
t im e  b e in g  in  fo rc e , a g a in s t  th e  R e s p o n d e n t a n d /o r  th e  p e rp e tra to r ;

( i) m o n ito r  th e  t im e ly  s u b m is s io n  o f re p o r ts  b y  th e  In te rn a l S u b -C o m m it te e ; a n d

(j) ta k e  a n y  o th e r  a c t io n  a n d /o r  m e a s u r e s  to  e n s u re  a n  e f fe c t iv e  a n d  m e a n in g fu l 

im p le m e n ta t io n  o f th e  p re s e n t R e g u la t io n s .

CHAPTER V 

MISCELLANEOUS

16. Confidentiality -
. (1 ) T h e  c o n te n ts  o f th e  c o m p la in t  m a d e  u n d e r  th e  p re s e n t R e g u la t io n s ,  th e  id e n t ity

a n d  a d d r e s s e s  o f  th e  a g g r ie v e d  w o m a n ,  R e s p o n d e n t  a n d  w i t n e s s e s ,  .a n y  
in fo rm a t io n  re la t in g  to  th e  in q u ir y  p ro c e e d in g s ,  r e c o m m e n d a t io n s  o f th e  G S IC C  

- a n d  th e  a c t io n  ta k e n  b y  th e  G S IC C  s h a l l  b e  c o n f id e n t ia l  a n d , s h a l l  n o t  b e
p u b lis h e d ,  c o m m u n ic a te d  o r  m a d e  k n o w n  to  th e  p u b lic ,  p re s s  a n d  m e d ia  in  a n y  

. m a n n e r  e x c e p t u p o n  th e  a g g r ie v e d  w o m a n  s u b m it t in g  a  s p e c if ic  re q u e s t  to  d o  so  
in  w r it in g  a n d  u p o n  th e  G S IC C  a c c e d in g  to  th e  s a id  re q u e s t.

(2 ) U p o n  th e  R e s p o n d e n t  b e in g  fo u n d  g u i l t y ,  in f o r m a t io n  m a y  b e  d is s e m in a te d
re g a r d in g  th e  ju s t ic e  s e c u r e d  to  a n y  v ic t im  o f  s e x u a l  h a r a s s m e n t  u n d e r  th e s e  
R e g u la t io n s  w i t h o u t  d is c lo s in g  t h e  n a m e ,  a d d r e s s ,  i d e n t i t y  o r  a n y  o th e r  
p a r t ic u la r s  c a lc u la te d  to  le a d  to  th e  id e n t i f ic a t io n  o f th e  a g g r ie v e d  w o m a n  a n d  

w itn e s s e s .  •

(3 )  A ll p ro c e e d in g s  u n d e r  th e s e  R e g u la t io n s  s h a ll b e  h e ld  in  c a m e ra .

17. . Protection of action taken in good faith -
N o  s u it ,  p r o s e c u t io n  o r  o th e r  le g a l p r o c e e d in g s  s h a l l  l ie  a g a in s t  th e  C h ie f  J u s t ic e ,  

G S IC C  a n d  th e  In te rn a l s u b -c o m m it te e  o r  its  m e m b e rs  in  r e s p e c t  o f  a n y th in g  w h ic h  is  d o n e  o r  
in te n d e d  to  b e  d o n e  in  g o o d  fa ith  in  p u rs u a n c e  o f th e s e  R e g u la t io n s ,  a n d  th e  c ir c u la r s /o rd e r s /  
n o t if ic a t io n s  is s u e d  th e re u n d e r .

18. Allocation of funds -
T h e  C h ie f  J u s t ic e  m a y , s u b je c t  to  th e  a v a i la b i l i t y  o f  f in a n c ia l  a n d  o th e r  r e s o u r c e s  

a llo c a te  a n d  p ro v id e  s u ita b le  fu n d s  a s  m a y  b e  p re s c r ib e d .
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fo r  th e  e ffe c t iv e  im p le m e n ta t io n  o f th e  p re s e n t R e g u la t io n s ;

fo r  d e v e lo p m e n t  o f r e le v a n t  in fo rm a t io n ,  e d u c a t io n ,  c o m m u n ic a t io n  a n d  t r a in in g  

m a te r ia ls ,  th e  fo r  o rg a n iz a t io n  o f a w a re n e s s 'p r o g ra m m e s ,  a n d  fo r  a d v a n c e m e n t 
o f th e  u n d e rs ta n d in g  o f th e  p u b lic  o f th e  p ro v is io n s  o f th e s e  R e g u la t io n s ; o r

fo r  o r g a n iz in g  o r ie n t a t io n  a n d  t r a in in g  p r o g r a m m e s  f o r  th e  m e m b e r s  o f  th e  

G S IC C , In te rn a l s u b -c o m m it te e s ,  v o lu n te e rs ,  c o u n s e lo rs  e tc .

Regulations not in derogation of any other law -
(1 ) t h e  p ro v is io n s  o f th e s e  R e g u la t io n s  s h a ll b e  in  a d d it io n  to  a n d  n o t in  d e ro g a t io n  

o f th e  p ro v is io n s  o f a n y  o th e r  la w  o r S e rv ic e s  R u le s  fo r  th e  t im e  b e in g  in fo rc e .

(2 ) T h e  p ro v is io n s  o f th e  p re s e n t  R e g u la t io n s  s h a l l  n o t  b a r  a n y  C o u r t  f r o m  ta k in g  
c o g n iz a n c e  o f a n y  o ffe n c e  p u n is h a b le  u n d e r  a n y  o th e r  e n a c tm e n t o r  la w .

“ 20 .

2 1 .

Presumption -
(1 ) In e v e ry  p ro c e e d in g s  u n d e r  th e s e  R e g u la t io n s  th e  p re s u m p t io n  s h a ll b e - a g a in s t  

th e  R e s p o n d e n t w h o  s h a ll h a v e  th e  o p p o r tu n ity  to  re b u t th e  s a m e .

(2) T h e  a n te c e d e n ts  o f th e  a g g r ie v e d  p e rs o n  s h a ll n o t b e  c a lle d  in  q u e s t io n  in  th e  
p r o c e e d in g s  u n d e r  th e s e  R e g u la t io n s  e x c e p t  w ith  th e  c o n s e n t  o f  th e  G S IC C  
w h ic h  s h a ll o n ly  b e  g iv e n  in  e x c e p t io n a l c a s e s  a n d  fo r  re a s o n s  to  b e  re c o rd e d .

Retrospective Operation- ■
T h e s e  R e g u la t io n s  s h a l l  h a v e  r e t r o s p e c t iv e  e f fe c t /o p e r a t io n  s o  a s  t o 'c o v e r  a ll  th o s e  

in c id e n ts  o f s e x u a l h a r a s s m e n t  vyh ich  h a v e  h ith e r to  n o t b e e n  re p o r te d .  A n  a f f id a v i t  s w o rn  b y  
th e  a g g r ie v e d  w o m a n  a f f irm in g  th e  re a s o n s  fo r  n o t r e p o r t in g  th e  in c id e n t  s h a ll b e  a n n e x e d  to  
th e  c o m p la in t .  .

J r

22. Duty to report-
It s h a ll b e  th e  d u ty  o f e v e ry  o f f ic e r  o r  in d iv id u a l h a v in g  k n o w le d g e  o f .b r  th e  o f f ic e r  w h o  

is  s u p e r io r  to  th e  a g g r ie v e d  w o m a n  ( in  c a s e  o f  w o r k in g  w o m a n )  o r  a ll  h e r  c o - e m p lo y e e s  
( in c lu d in g  h e r  s u b o rd in a te s ) ,  a s  th e  c a s e  m a y  b e , to  r e p o r t  a n y  in c id e n t  o f s e x u a l h a ra s s m e n t 
to  w h ic h  th e  a g g r ie v e d  w o m a n  h a s  b e e n  s u b je c te d , a t th e  e a r lie s t  p o s s ib le  o p p o r tu n ity .

23. Power to remove difficulties-
[f  a n y  d if f ic u lty  a r is e s  in  g iv in g  e f fe c t  to  th e  p ro v is io n s  o f  th e s e  R e g u la t io n s  in c lu d in g  th e  

in te r p r e ta t io n  o f a n y  R e g u la t io n /p r o v is io n  th e r e o f  th e  m a t te r  s h a l l  b e  r e fe r re d  to  th e  C h ie f  
J u s t ic e  w h o s e  d e c is io n  o n  th e  m a tte r  s h a ll b e  f in a l. ”
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